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mi: CNTR ,L j.'ISTR.TIVE TIF N.'L F,EFORE  
:JyTQAL PNCF:B'.LO2 

D.TED THIS THE 11TH DAY OF SEPTEMEE,l?6. 
Present: Hon'ble Mr.Justi'ce K.S.Puttaswarny, Vice—Chairman 

I-Ionftle Mr. 	.Sriivsari. 	 Me:fter(A) 
254 T3 2D972 & 273/.1986 

A.Achircja ilegde, 
Aged aliout 49 years, 
Ext 	Departmental Eianch 
Post Master, r/o iiriyangedi 
Iarkala T1uk, Post: Markala, 	.. Applicant in 
Lakhina IKannada astrict. 	A,250/1L. 

P.Dharmapala Jairi, 
Aged about 50 years, 
Sb Annu Muraya,Extra 
Departmental rost Mastex, 
r/o idu, liarkala Tq., 	.. pplicant in 
Dakshina annada District. 	A.254/1986. 

E.Narasimha, Aged about 
50 years, 3/0 E.amayya, 
Extra Departmental Post 
Master, r/o Perange Village, 
and Post, Eelthangadi T1uk, 
Dakshina Kanada District. 

M.Vittal htty, 	01 

Major, Extra D partmental 
Drench Post Master, r/o 
Ealady, Knthavera Villasie 
Karkela Taluk,D.i(.mistrict. 

Cymprin Pinto, 

.Applicant in 
. 255/198 6. 

Applicant in 
A. 256/1986. 

Aced about 49 years, 
s7o A.F.Pinto, Extra 
opartmeratal Branch, post Master, 

Tecode Village C. Post, 
Moodahidre, .K.Ditrict. 

K.Narasimha Achar, 
Major, Extra Departsental 
Drench Post Master, r/o 
Dorkatte Vil1ge, 
?.liyar, !arka1a, 
Dakhina Kannade District. 

A1icant in 
A. 257/1986 

Applicant in 
A. 258/1986. 

Srinjvasa V.Naik 

,2 
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Srinivasa T. Naik, 
Aged about 49 years, 
Extra Departmental Post 
Master, residinc at Nakre 
Village and 1:ost, 
Karkala Taluk, 
Dakhina Kannada District, 	.. Applicant in 

A.No.259/86. 

K.P.Gunapala Hegde, 
Aged about 45 years, 
Extra Departmental Branch 
Post Master, residing at 
Daregude, Moodahidri, 
Dakshina Kannada District. 	.. Applicant in 

A. 272/1986. 

Abraham D'Souza, 
Major, Extra Departmental 
Branch Posz Master, 
Kudripadavu Village, 
Karkala Taluk, 
Fakshina Krincda.Dist. 	.. Applicant in 

A. 273/19 86 

(By .Tri P.Viswanatha Shetty, Advocate) 

V. 

Superintendent of Post 
Offices, Puttur Division, 
Puttur1  Dakshjna Kannada 
rE istriCt. 	- 

Post Master General 
Palace oad, 
Eangalore-560 001. .Respondents 

connon in all 
the applications. 

(By Sri M.Vasudevarao, Addl.Ceritral Govt. 
Standing Counsel for espondents) 

These applications coming on for hearing this 

day, Vice—hairmari tnade the following 

ORDER 

As the questions that arise for deteiination 

in these cases are commn, we propose to dispose of 

them by a corn on order. 

2. In 
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In all these transferred applications from 

the High Court of Karnatake, the applicants have 

challenged separate but identical communic.tion 

addressed by the Superintendent of Post Offices, 

Puttur Divisiori,Puttur, Dakshina Kannade District 

( 'Superintendent' ). 

The applicants ho are working as teachers 

in Government or Government aided privte schoDis 

ha 	een appointed as Extra Cepartmental Branch 

post .asters ('EDEPs') on different dates in their 

respective places of working under 'The Posts and 

Telearnphs ;xtia Lepartmental Agents (Conduct and 

Serrice)ules of 19641 ('the iules). Eversince their 

respective appointments, the applicants are working 

as EDEPs at the places of their work as teachers. 

in his separate but identical'cornmunication 

dated 1)-11-179 addressed to the applicants, the 

Superintendent had stated that there was a likeli-

hood of their beinc tenninated at the end of their 

academic year. That communication, which is material, 

rends thus: 

INLN POSTS .N TEIGaPHS DEPAiTT 
To. From: 

SUd'dt.OfPOSt Offices, 	Sri........ 
Puttur (DK) Division,. 
at 1,14angalore 575001. 

Uemo Nu.E 11-2/ED Edated at Mangalore 
\•\ 	 57001, the 19-11-1979 

/f 	\\ 
Sub: .eplacement of teachers 

who aae working as Branch 
/ 	 Postmasters in the P 	T 

, 	 S 	 Department. 

-jAef: 



-4— 

Fef: PMG-6ngajore letter No.STA 
/22—buy dated 3-11-1979. 

Please take notice that your service 
as Eranch Postmaster is likely to h e teiminated 
at the end of the current academic year. 
Please acknowledge the receipt of this letter. 

Sd!— Supdt.of Post 
Offices,Puttur (DF1) 
Division. 

Sometime after so addressing the applicants, the 

Superintendent had issued a notificatimon 21-2-1980 

(Annexure_C) calling for app1icctions to fill up the 

posts of EDEI-s where the applicants and others are 

working. In these applications the applicants have 

challenged the comrunic:tion dated 1n111979 and the 

notification 'cated 21-2-1930 of the Superintendent 

i a large number of grounds, one of then being that 

their services have been terminated and that hsad 

made arrangements to fill up the posts they are hold—

ing. 

In justification of the communication dated 

19-11-1979 and the notification dated 21— 2-180, the 

respondents have filed their reply in which they have 

set nut various facts and circumstances and crounds. 

Sri .Viswanatha Shetty, learned counsel for 

the applicants contnds that every one of his client 

appointed as EDFPs in conformity with the Rules 

stand terninated by the Superintendant without rhyme 

or reason and in contravention of Article 311(2) of 

theGonstit..ition 	In supnort of his contention Sri 
n 

- 	 -1aiec • y st 	-- rongly relies on the; ruling of the uprcme 

ourt 
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Court in THE SU 	ITENDNT OF POST 01-FlOES AND OTHEFdS 

v. P. K. IM ( 1977 S.C.C. 374). 

7. Sri M.Asudeva -ao, learned 1\dditloflal 

Central Government Standing ounsel appearing for 

the respondents souht to suppat the actions of the 

Superintendent. 

S. de have earlier set out in entirety the 

com.wnication dctad 19-11-1979 addressed to the 

applicants and inpugned by them. 	hen we read that 

communication on its own terms, without reference 

to the pleas urcec' by the applicants or the respon-

dents, Qis crystal clear that the Superintendent was 

only contemplating a particular course of action at 

some future point of time. We no where find in the 

communications addressed to the applicTnts that their 

services stand terminated as claimed by them. A 

cannot inport something to the communications on the 

basis of thi rival pleas ürced before us. .hethor 

the Superintendent will follow up that he is thinking 

or drop- the proceedings themselves, cannot be predic-

ted hy us at this stage.Even before the services of 

the ap.licants. are actually terminated, which can 

then he challenged before this rribunal, we do not see 

sufficient and justifiable c'rounds; to interfere With 

the contemplated course of action only. 	this short 

ground, we decline to interfere with the communications 

of the Superintendent. .Jhen we decline to interfere 

ith the communictiofls, it also follows from the 

same 



-6— 

same that we should decline to interfere with the noti—

fication dated 21-2-180 as unnecessary at this stage. 

On the view we he taken, we have not examined 

the rival contentis urged before us. But, this does 

not preclude either of them to urge them if an oca 

sion really arises for the same. 

in the light of our above dicuson, we hold 

that these aplic&tions are liable to be dismissed. 

e, therfore, C-lismist these aplic:.tions. Eut, in the 

circumstrices of the c;es, we direct the p.rties to 

bear their own cost5. 

- 

17 . (C/0 , 	M:TE 

CENTRAL ADMINISf/ -  IIE TRI3. 
AUITIONAL RENCH 

RANGALORE 

np/ 
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BFOi- E mi: CENTj. L IY:'ISTTIVE TdIFVNAL 

/ 	

I DDIT..QAL B:NcE:E 
D. TED THIS THE 11TH DAY OF SEPTE1BER,l86. 
Present: 

Hon'ble Mr.Justi'ce K.S.Puttaswatfly, Vice—Chairman 
1-ionftle Mr. P.Sriivan. 	Me:n:er(A) 

ALLATILS_0. 	212 & 2731198 6 

A.Adhiraja iegde, 
Aged aout 49 years, 
7-- Xtm Departmental  ErEnch 
Post aster, rio liiriyangac'i 
arka1a T.luk,Post:Kcrkala, 	.. Applicant in 

D.skshina annada Distr.ct.  

P.Dharapa1a Jam, 
Aced about 50 year, 
3/0 Annu !urcya,Xtra 
Departmental k-ost iaster, 
rio Icu, Karkala Tq., 	.. 'pp1icarit in 
Dakshin 	annaa District. 	A.254/l86. 

E.Narasimhc, Aged a}oi,it 
50 years, Sb D.amayya, 
Extra Departmental Post 
aster, r/o Perange Village, 

and xost, Eelthenqadi T.luk, 
Dakshjna I'anr.ada District. 
PT 	)'-l-4. .-. 

ajOr, extra D.partrnental 
French Post aster, rio 
Ealady, Knthavara Village 
Karkala Taluk,D.K.DistriCt. 

.Ipplicant in 
A. 255/1966. 

Applicant in 
A. 256/1986. 

Cymprin Pinto, 
Aced about 49 years, 
s70 A.E.Pjnto, .xtra 
C partenta1 Branch, Post 
Tacode Village & Post, 
S?oodahidre, .K.Ditxict. 

'aster, 

:.licarit in 
A. 257/1986. 

K.Narasimha Achar, 
Major, Extra Departente1 

Daksh3.na Lannada District. LY 

I 
/1 

2 

Applicant in 
A. 258/1986. 

Srinjvasa ?.Naik 
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Srinivesa T. Naik, 
Aged about 49 years, 
Extra Departnental Post 
Master, residinç at Nakre 
'Jillage and Post, 
Karkala Tluk, 
Dakshina Karinada District. Applicant in 

A.No .259/86. 

(00 

IK.P.Gunapala h'egde, 
Aged about 45 years, 
Extra Departmental Branch 
Post Master, residing at 
Dareaude, Moodahidri, 
Dakshina Kannada District. 	. . Applicant in 

A. 272/1986. 

Abraham D'Souza, 
Major, Extra Departmental 
Branch Post Master, 
Kudripadavu Village, 
(arkala Taluk, 
Dakshina Iannada.Dist. 	.. Applicant in 

A.273/19 86 

(By Tri P.Viswanatha Shetty, Advocate) 

V. 

Superintendent of Post 
Offices, Puttur Division, 
Iuttur, Dakshina l(annada 
istriCt. 

Post Master General 
Palace itoad, 
Bang&lore-560 001. .Respondents 

connon in all 
the applications. 

(By Sri M•Vasudevarao, Addl.Central Govt. 
Standing Counsel for iespondents) 

These applications coming on for hearing this 

day, Vice—Chairman made the following: 

ORDER 

As the questions that arise for determination 

in these cases are cornmxi, we propose to dispose of 

them by a corn ion order. 

2. In 
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In all these transferred applications from 

the High court of Kamataka, the applicants have 

challenged separate but identical corrrnunic.':tion 

addressed by the Superintendent of Post Offices, 

Puttur Division,Puttur, Dakshina Kanada District 

'Superintendent'). 

The applicants who are working as teachers 

in Government or Government aide':' private schools 

ha 	teen appointed as Extra Departmental Branch 

Post asters (tEDFPT,s?) on idifferent dates in their 

respective places of working under 'The Posts and 

Teleorapha xra Lepertrnefltal Agents (Conduct and 

Service)ules of 19641('the iiules'). Eversince their 

respective appointments, the applicants are working 

as EDEPs at the places of their work as teachers. 

In hIs separate but identical com'iunication 

dated 19-11-1979 addressed to the applicants, the 

Superintendent had stated that there was a likeli-

hood of their beinc teninated at the end of their 

academic year. That communication, which is material, 

reads thus: 

INDI 	POSTS. J TEIGPPHS DEITT 

To. 
From 

Supdt.ofPost Offices, 
Puttur (DK) Division,. 
at Mangalore 575001. 	...... - 

emoNo.E 11-2/ED E 	datedat Manalore 
575001, the 19-11-1979 

' •L 
Sub: Aeplacement of teachers 

who a:e working as Branch 
Postmasters in the P & T 
Department. 

- 	Ref 



w 
Ref: PMG—Enga1ore letter NO.STJb 	40 

/22-1uy dated 3-11-1979. 

Please take notice that your service 
as Erench Postmaster is likely to he terninated 
at the end of the current academic year. 
Please acknowledge the receipt of this letter. 

Sd/— Supdt.of Post 
Offices,Puttur (Di:) 
Division. " 

Sometime after so addressing the applicants, the 

Superintndent had issued a notifictim on 21-2-1980 

(Annexure_C) calling for applications to fill up the 

posts of EDEPs where the applicants and others are 

working. In these applications the applicants have 

challenged the conrnunication dated 10-111979 and the 

notification cated 21-2-130 of the Superintendent 

a large number of qrounds, one of them being that 

their services have been tenninated and that h4iad 

made arrangements to fill up the postV they are hold—

ing. 

In justification of the communication dated 

19-11-1979 and the notification dated 21— 2-180, the 

respondents have filed their reply in which they have 

set out various fccts and circumstances and grounds. 

Sri P.Viswanatha Shetty, learned counsel for 

the applicants contnds that every one of his client 

	

\\ 	appointed as EDEPM5 in conformity with the iules 
U 
Ij 	stand terminated by the Superinteridcnt without rhyme 

or reason and in contravention of Article 311(2) of 
.:- 

the.onstitution. In support of his contention Sri 

Shetty stroncly relies on the ruling of the Supreme 
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Court in THE su1E:uNTENDENT OF POST oFrIOES AN) OT-IEiS 

v. P.K.1A'MA ( 1977 S.C.C. 374). 

Sri M.Vudeva ;ao, learned Additional 

Central Government Standinn .ounsel appearing for 

the responcents souht to suppat the actions of the 

Superintendent. 

e have earlier set out in entirety the 

comaunication dated 19-11-1979 addressed to the 

applicants and iopugned by them. Then we read that 

communication on its own term; without reference 

to the pleas urged by the applicants or the respon-

dents, isis crystal clear that the Superintendent was 
only contemplating a particular course of action at 

some future point of time. e no where find in the 

communications addressed to the app1icnts that their 

services stand terminated as claimed by them. Je 

cannot iport something to the communications on the 

hasis of th rival pleas urged before us. Vhether 

the Superintendent will follow up what he is thinking 

or drop the proceedings themselves, cnnot be predic-

ted hy us at this stare.Even before the services of 

the' .:ljCCfltS are actually terminated, which can 

then he challenged before this Tribunal, we do not see 

u" 	sufficient and justifiable grounds to interfere with 

A the contemplated course of action only. On this short 

w ground, e decline to interfere with the communications 

of the Superintendent. dhen'we decline to interfere 
al 

with the communictions, it also follows from the 

same 



-6— 

same that we 5hould decline to interfer viie noti- 

fication dated 21-2-180 as unnecessary at this 	age. 

On the view we have taken, we have not examined 

the rival contentis urged before us. But, this does 

not preclude either of them to urge thom if an oca—

sion really arises for the same. 

in the licht of our ahove dicuon, we hold 

that these ap1ictions are liable to be dismissed. 

e, ther.fore, dismiss these applic:.tions. But, in the 

circumstnce of the cases, we direct the pTrtie5 to 

bear their ovn costs. 

awz~7- I 
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